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MR. DEPUTY CHAIRMAN: Why iiot  
table   a   specific   question? 

SHRI P. RAMAMURTI: I have talked to 
Mr. George Fernandes also. I want to bring it 
to the notice of the House. 

 
The House then adjourned for 

lunch at one of the clock. 

The House reassembled after lunch at 
thirty-four minutes past two of the clock, The 
Vice-Chairman (Shri Shy am Lai Yadav)   in 
the  Chair. 

SUPPLEMENTARY   DEMANDS   FOR 
GRANTS FOR    EXPENDITURE    OF 

THE  GOVERNMENT   OF  MIZORAM 
FOR THE YEAR 1977-78 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SATISH 
AGARWAL): With your permission, Sir, I 
beg to lay on the Table a statement (in English 
and Hindi) showing the Supplementary 
Demands for Grants for Expenditure of the 
Government of Mizoram for the year 1977-
78. 

THE   BUDGET   (MIZORAM)   1978-79 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE* (SHRI SATISH 
AGARWAL); With your permission, Sir, i 
beg to lay on the Table a statement (in English 
and Hindi) of the estimated receipts and 
expenditure of the Union Territory of  
Mizoram  for  the  year   1978-79. 

RESOLUTION, REGARDING GIVING 
PREFERENTIAL TREATMENT TO 

WEAKER SECTIONS OF SOCIETY IN 
APPOINTMENT TO HIGHEST 

ECHELONS OF GOVERNMENT 
SERVICES_(Contd.) 

SHRI     NARASINGHA       PRASAD 
NANDA   (Orissa):     Mr.   Vice-Chair- 

man, before I deal with the Resolution 
•moved by Mr. Rai, I would like to bring to 
your notice the provisions in the Constitution 
regarding the backward classes, members of 
the Scheduled Castes and the Scheduled 
Tribes and other minorities. Article 16(4) 
provides as follows: 

"Nothing in this article shall prevent the 
State from making any provision for the 
reservation of appointments or posts in 
favour of any backward class of citizens 
which_ in the opinion of the State, is ftot 
adequately represented in the Services 
under the State." 

This is an enabling Article. It enables the 
State to give adequate representation to the 
members of the backward classes in the State 
and this Article doe3 not prevent the State 
from doing it. Then, Article 46 which comes 
under the chapter, Directive Principles of 
State Policy, lays down: 

"The State shall promote with special 
care the educational and economic interests 
of the weaker sections of the people, and, 
in particular, of the Scheduled Castes and 
the Scheduled Tribes, and shall protect 
them from social injustice-and all forms of 
exploitation." 

Then, in Part XVI Article 335 deals with the 
question of claim of the members of the 
Scheduled Castes and the Scheduled Tribes to 
services and posts,    it lays down; 

"The claims of the members of the 
Scheduled Castes and the Scheduled Tribes 
shall be taken into consideration, 
consistently with the  maintenance of 
efficiency of administration, in the making 
of appointments of services and posts in 
connection with the affairs of the-Union or 
of a State." 
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Then,  Article  338  provides    that    a Special  
Officer for     the     Scheduled Castes and the 
Scheduled Tribes    be appointed by the 
President wh0 shall submit reports which will be 
laid before  each House  of  Parliament     for 
acceptance by Parliament.   All   these 
provisions  have  been  made  to  safeguard the 
interests of the    backward classes, the 
minorities, the    members of   the    Scheduled    
Castes    and   the Scheduled    Tribes.    In spite 
of these provisions and in spite of the various 
steps  taken   by  the   Union    Government and 
the State Governments particularly in the matter 
of reservation of   posts  for   members   of  the   
Scheduled  Castes     and    the     scheduled 
Tribes,   we  have  not  achieved     the desired  
result.      You    will     kindly notice that so far 
as Class I posts are concerned, where officers 
are directly recruited by the Union Public    Ser-
vice   Commission,   reservation   is   22£ per 
cent while for other classes it is more than 23 per 
ce'at.   But from the report of the Department of 
Personnel and Administrative Reforms   you 
will  see  that   after  intensive   efforts from   
1971    to 1976     during     which period 
various measures were    taken t0 see that 
members of the Scheduled Castes and the 
Scheduled Tribes   are given  due    
representation in Class I posts,  in   1971   the    
representation of the Scheduled Castes in Class 
I posts  was 2.58 per cent.  And in    1976    it 
could   rise  only  upto  3.46  per   cent. The 
members of the Scheduled Tribes were 
represented in Class I posts only to the extent of 
.41 per cent in 1971 and it increased to .68 per 
cent in the year I9?6. I have quoted these figures 
to show that with all the efforts    of the   
Government   and  with   all     the 
Constitutional      safeguards   provided for the 
members  of the     Scheduled Castes and 
Scheduled Tribes, the desired objectives have 
not been achieved.    Now, shri Ray suggests    
in his Resolution that in the matter of their 
representation in the highest echelons something 
more should be done.    He has  not   defined  the     
term  "highest echelons'.   T take it that he refers   
to •Class I service.    Therefore. I am not 

,      dealing with Classes II, III and IV because 
they   do not    belong to     the highest    
echelons.      I go by his own words in the    
Resolution and I take that the reference is to 
Class I service.    There, in spite of the attempts 
made by the Government of India in an 
intensive way during 1971—76 the percentage 
has risen from 2.58 just to 3.46,   as     
mentioned  just now.    The Resolution  drafted 
by  him says  that we should now recommend 
that as a first step towards this goal, the Gov-
ernment should vigorously  undertake 
immediate  Constitutional  changes.    I very 
respectfully submit that Constitutional   changes   
are    not necessary for the purpose because I 
have read out article 16(4)  which lays    down 
clearly that the State Government is empowered 
to make as much reservations as it likes in 
favour of the members of the  backward classes.    
By a mere legislation they can achieve this and  
it   will  not  offend    any  of  the fundamental 
rights of the other citizens of the country.    The 
other suggestion  is  that administrative     mea-
sures should be taken to ensure that the 
reservation of at  least    60    per cent of posts  
in the said services is guaranteed  to  these  
weaker  sections of the society. 

Sir, had this Resolution been brought 
forward by some back-bencher like me, then I 
would not have made any comment. But I 
consider Shri Ray not only an experienced 
Parliamentarian, but he is also a prominent 
member of the Janata Party. He is one of the 
General Secretaries of that Party. Has he 
really given serious thought to this 
proposition? Does he consider that this is a 
feasible proposition to he brought forward 
before this House? Is it not something which 
is impossible, which is inexecutable and is be-
yon(j implementation? This would only create 
confusion and open the Pandora's Box. If you 
have done thig with an eye on the electorate or 
people on the street, then the matter is 
different. I personally could not conceive how 
60 per cent reservation 
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[Shri    Narasingha    Prasad     Nanda] 

can be done for these people.    Suppose  we all  
agree with this Resolution.. Will it be possible, 
in the present circumstances, to achieve the re-
sult?    Will it ever be possible to give 60   per   
cent     representation   to   the members of the 
Scheduled Castes and Scheduled  Tribes  and   
other      backward classes in the higher 
echelons of Government?    Have    they    
come    to that level?    His argument was    that 
the   question   of    qualifications     and other 
things should not be taken into   consideration.     
Then,   who      will replace   these  people   in   
the   highest echelons?    Whom  do   you   
intend   to bring   i'n?    There  is no  question     
of bringing   anybody   and   everybody   to 
replace those m the highest echelons and  
running   the  Government.    I do not agree not 
simply because I belong to the opposition. It is 
foolish and I would  call  it  'bahaduri'.     At     
least, Sir, I would be doing a great injustice to 
my intellectual integrity if I agree to this 
proposal, because I know what is actually 
happening.    I know what  has  happened    to  
the  224  per cent  reservation  which  was   
decided upon long back by the  Government. 
For   appearing  for      examinations,   a certain 
age limit has been fixed.    If we are to appear 
for an examination, we must not be above the 
age of 24. But a member of the Scheduled 
Caste can appear even if his age is  above that.      
All types of    facilities    have been  provided.     
Still?   sir,    their representation does not 
exceed    3.5 per cent, yet you say that you will 
raise it  to  60  per    cent.    Sir,  I    am     not 
against them.    Please  try to    understand   the  
spirit  of my  argument.    I would  like  to 
submit  that  I  do not believe in the bona fides 
of this Resolution.    There is lack   of   good   
faith in  his  Resolution, But,    if you    rea-ally  
intend  changing the  complexion of the 
backward classes and the minorities,  the 
members belonging to the Scheduled  Castes  
and  the  Scheduled Tribes,  this   is  not  the  
solution.    By just giving representation to or 
making reservation for 60 per cent of the 
members of the backward classes, the 

Scheduled Castes and the scheduled Tribes, 
the minorities, women and other classes 
mentioned in the Resolution, you do not solve 
the problem. The intention of the Resolution is 
to establish a classless and casteless society. 
My friend probably intends to create a new 
class. Sir, T have got a large number of friends 
from the backward classes, Scheduled Castes 
and Scheduled Tribes, etc. If they somehow 
get to the higher positions, they become a 
separate class by themselves and they separate 
themselves from the other classes of the 
society and they have absolutely nothing to do 
with their own community. They don't even 
get married into their own classes. So, this Re-
solution, which has been moved by Mr. Ray,  
will not solve the problem 

SHRI P. K. KUNJACHEN (Kerala): It is a 
good way of arguing. 

SHRI N. H. KUMBHARE (Maharashtra): 
But not for the backward classes. 

SHRI NARASINGHA PRASAD NANDA: 
So, my submission is this: If you really want 
if Mr. Ray really wants, to establish a 
casteless and classless society the way is to 
begin a class struggle by the backward classes 
on the economic front, to fight against the 
landlords and to implement the land reforms 
rapidly and vigorously. Now, Sir, after the 
Janata Government has come to power, they 
have started soft-pedalling the whole land 
reform measures. If they really want that these 
backward classes should be strengthened, 
then, Sir, they must be strengthened on two 
fronts that is, on the economic front and the 
educational front. They must be educated and 
they must be given education. Special efforts 
must be made for this. Of course, there are 
some arrangements, special arrangements. But 
I am Hot going into all those details now. If 
those arrangements are not satisfactory, you 
can make more arrangements and you can 
bring them up to particular level 
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at which they can complete with the other 
classes. So, educationally, they must be 
advanced. Then, the second is that on the 
economic front, 1 must say, the backward 
classes must be strengthened to fight against 
the other classes of people. So, if it is really 
intended that a classless and casteless society 
should be established, then, Sir, we have to 
completely bring about a Socio-economic 
transformation and, in order to do that, we 
have to carry on this battle on the economic 
front. We knew that those members of the 
backward classes, the Scheduled Castes and 
the Scheduled Tribes, who are able to become 
better off economically, lose their character of 
backwardness. So, the basic question is this: If 
you really want that these people should come 
up, you must make them economically strong 
and, in order to do that, you must vigorously 
implement the land reform measures which 
you have soft-pedalled after y°u came to 
power. I would, therefore, submit, Sir—I will 
not take much time of the House—that what 
this Resolution seeks to do is mere day-
dreaming. Of course, if Mr. Ray gets 
satisfaction in introducing a Resolution in this 
House out of his bare dreams, then it is 
different. But I would submit that it is not this 
front at which it has to be fought but he must 
find out other sources also—namely, the 
economic front, educational front, etc., where 
these people must be brought up to a level 
from which they would be able to compete 
with the other classes of people. So my 
conclusion is that, though in spirit I would like 
these people to rise, these practical difficulties 
are there with this 60 per cent reservation. At 
one time, when there was not much 
development in drugs, my grandmother used 
to tell: If you have fever, take cibazol, of you 
have headache take cibazol. for any kind of 
ailment take cibazol. Mr. Rabi Ray has now 
prescribed this 'cibazol'—60 per cent 
reservation in the higher echelons—which can 
never, never materialise. Therefore, Sir, this is 
a matter regarding which, I fear, instead of 
really rendering genuine ser- 

vice, instead of provoking genuine thought 
over it, Mr. Rabi Ray has really opened a 
Pandora's box and he has only added to the 
confusion on    this 
issue. 

With these words, I conclude. Thank 

you. 

SHRI N. G- RANG A (Andhra Pradesh) : 
Mr. Vice-Chairman, Sir, I am in general 
agreement with the spirit of this Resolution. 
My hon. friend, the mover of this Resolution, 
Mr. Rabi Ray, belongs to one of the Backward 
Classes, and it was my old friend, Shri Ram 
Manohar Lohia, who lifted him up from 
amongst these people, brought him to 
Parliament and then took the initiative, bold 
initiative, in getting him elected as the leader 
of his group in the Lok Sabha on that day. Mr. 
Rabi Ray knows the disabilities of Backward 
Classes, the Harijans and women, as also 
similar people in religious minorities. 
Therefore, he has made himself responsible 
for this Resolution. I do not know whether he 
has consulted his party, his present party; and 
if the party has put its seal of approval to this 
Resolution. Supposing they did, I can only say 
that it stands to their credit, if they have not 
done it, I would like his party to give careful 
consideration to this Resolution and then 
modify it in such a manner as to bring it 
within the limits of practical politics, as my 
hon. friend Mr. Nanda has just now suggested, 
so that in the near future we might be able to 
see that the present Government, the Janata 
Government, or any Government that may 
come in hereafter, gives effect to the spirit of 
this Resolution. What does i matter whether it 
is put down her' as 40 per cent or 60 per cent? 
Toda: as my hon. friend Mr. Nanda, he said, 
we have not been able to reach even up to 5 
per cent, so far' as recruitment to Class I posts 
is concerned. Therefore, even if you put it as 
40 per cent or 50 per cent, it would take a long 
time for us to reach up to that level. 

SHRI MAHADEO PRASAD VARMA 
(TJttar Pradesh);   Sir, my friend Mr. 
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[Shri Mahadev Prasad Varma] Ranga and 
Mr. Nanda are confusing Backward Classes 
with Scheduled Castes and Scheduled Tribes. 
Excuse me... (Interruptions). The other 
backward classes form the main agriculturist 
classes in the northern India. 

SHRI NARASINGHA PRASAD NANDA: 
He has not understood what I said. 

SHRI MAHADEO PRASAD VARMA; 
We are concerned mainly with the other 
backward classes and we want reservation for 
them also. So, please do not confuse the 
Scheduled Castes and Scheduled Tribes with 
backward classes. 

SHRI NARASINGHA PRASAD NANDA: 
I never said that this reservation of 15i per 
cent and ?i per cent is for other backward 
classes. I merely said that this is for the Sche-
duled Castes and Scheduled Tribes, and this 
reservation of 15£ per cent and 7i per cent for 
the Scheduled Castes and the Scheduled 
Tribes has also not been achieved. The desired 
reservation has not been achieved. It is merely 
3 per cent or 4 per cent for Scheduled Castes 
and in the case of Scheduled Tribes it is 0.68 
per cent. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): That is quite clear. 

SHRI MAHADEO PRASAD VARMA: In 
the case of backward classes, you will not 
lack candidates. 

SHRI N. G. RANGA: You will find here 
that preferential treatment should be given to 
the backward classes, adi-vasis, Harijans, 
women and other backward sections of 
religious minorities, that is among the 
Christians, among the Muslims and so on. 
Therefore, all these people put tpgether may 
come to more than say 70 per cent because 
women are there and women form up to 50 
per cent of the total population.     Let us not 
incite 

quarrels  in  some     sections     against others 
of all those people who have been backward, 
who have been suppressed  for   a  very  long   
time     and who longed for equal treatment 
with all other people.  Most unfortunately, in 
the northern India what has been happening is, 
while in the South we have had the good old 
anti-Brahmin movement   and  later  the  self-
respect movement followed by the   DMK and 
the    AIDMK     philosophies,    in    the North, 
there has been no such social and economic 
uplift movement among these broad masses of 
suppressed people,   depressed  people   and  
backward people.  And  that  is  the  reason why 
all this  time  in  the  northern  India, three or 
four top caste people    have been able  to 
monopolise    places     of power in 
administration as well as in polities' and  even  
in the society.   And great masses of people still 
continue to be depressed not o'nly in the 
services but also in their mind. My hon. friend 
has laid the stress upon the need for raising  the   
economic  status  of  these people. I am all in 
favour of it. He has also drawn our attention to    
the need for getting as much land as possible   
distributed   among  these   landless backward 
classes,    Harijans, tri-bals   and  others.   And  
that  is     very necessary.   We   need   not   
wait   unitil we are able to smash all these land-
owning  self-employed     peasants   and then 
take large portions of their lands to  distribute     
among  these     people. There  is no  need to 
wait  for    that long time  at all.  If the 
Government so wishes, Rs. 20 or Rs. 30 crores 
at the Centre and Rs. 30 or Rs. 40 crores at  the   
State  level  can be  set  apart every  year  as  a 
kind  of fund     and from  out  of  that  fund  it  
should  be possible for the Government, here as 
well as at the State level, to purchase small  
extents   of  land  of  two  acres, one acre or half 
an acre and  distribute them among the landless 
depressed  people,   backward   people   freely 
according to  some kind of  a  system of 
priority.    And in that way we can distribute 
land among them and help them to become 
land-owning peasants as also self-employed 
peasants to that 



 

they would have their own employment for a 
few days in the year, for .a few days in every 
agricultural season . Apart from that... 
(Interruptions) 

SHRI BRAHMANANDA PANDA 
(Orissa): I want one clarification. You say that 
the Government should purchase land and 
distribute among all these backward classes, 
Harijans etc. By that, don't you think that you 
are giving cash again to the landlords whose 
lands are to be confiscated? Of course, not of 
the marginal farmers. I do not even agree with 
land reforms. The lands are to be confiscated. 

SHRI N. G. RANG A: More or less the 
principle of confiscation in one sense has 
come to be implemented through  this  land  
celling legislation. 
This land ceiling legislation, this ceiling limit 
has got a place 3 P.M. at some stage or the 
other. In different States, according to the 
system of distribution and the extent of it at 
different levels, ceiling limits have already 
been placed. To the extent that the ceiling 
limits have been placed, whatever surplus land 
there would be it would be taken over, it is 
being taken over, it is only a matter of time, it 
is a time-bound thing and it can be taken over 
by paying the stipulated compensation, not to 
the landlords because there are no longer any 
landlords. My hon. friend gets himself mixed 
up with the Communist phraseology. If he is a 
Communist . . . 

SHRI BRAHMANANDA PANDA: There 
are some who own 300 acres in 

THE VICE-CHAIRMAN (SHRI SHY AM 
LAL YADAV): Please let him continue. 

SHRI N. G. RANGA: If I am going to 
answer all these questions, you will have to 
give me plenty of time. 

Let me come to the very essence of the 
Resolution. The economic side has got to be 
dealt with first. My hon. friend has tied it up 
with a casteless and classless society. 
Unfortunately, in our country this caste is a 
kind of an endemic thing which has been 
coming down to us from thousands of years. 

Therefore, I do not think that even 
the backward classes people for a very 
long time would be able to free them 
selves from the bane of this caste con 
sciousness. It would still be there. But 
then, the curse of it is that some castes 
are said to be lower than some other 
castes and the people belonging to 
these lower castes are backward class 
es. Somehow they have come to think 
like that, they have been made to 
think like that educationally and 
through various other Puranic propa 
ganda and so on, that they are depres 
sed, that there is something wrong 
with their system, with their birth, 
that they are depressed, that they 
are smaller, that they are weaker, in 
short, that they are something infe 
rior, and it is that feeling of inferiori 
ty complex that we have to war 
against, that we have to remove and 
we can do it by various means, through 
education,      through employment, 
through ownership of land, through 
ownership of houses and through various 
other thi'ngs. In addition to that they have also 
got to be given their proper place in various 
administrative cadres, in the railways and in 
Government services. In all these spheres they 
have got to be provided proper representation. 

Sir, it is a very well known fact that 
whenever any backward class man goes to a 
taluka or district office, if there is an officer 
who belongs to an upper caste, he looks down 
upon this man and even a clerk belonging to 
an upper caste looks down upon this man. 
This unfortunate man also returns with that 
inferiority complex because he does not see, 
as he looks back upon the social fabric of his 
own caste, any important people occupying 
any important places in the administration, in 
anv cadre of administration, so much so that he 
is full of inferiority complex and the other 
man approaches him with a sense of 
superiority. As a result of the conflict between 
these two inferiority and supriority complexes, 
this backward class man naturally suffers in 
making his representation, in asserting his 
right    in complaining about his right 
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[Shri N. G. Ranga] not being fulfilled, in 
complaining also against the superiority 
complex displayed by the officer concerned in 
dealing with his representation and so on. It is 
this kind of inferiority and suffering and 
disparity that these people have been suffering 
for such a long time, which has got to be over-
come and one of the ways by which he can be 
helped to overcome it is by providing 
sufficient representation in the services. And 
this was the main background and justification 
for the non-Brahmin movement in South 
India. In the whole of South India as well as in 
Maharashtra also, there was this movement. 
There was a time when the Marathas were all 
kisans and they were also a caste people. All 
of us know about the development of this non-
Brahmin movement in Nag-pur area, Vidarbha 
area as well as in Maharashtra and also in 
Karnataka in Gujarat and in Tamil Nadu; 
possibly in Orissa also. Unfortunately, at that 
time, this movement was slowed down 
Against the national movement and we were 
all united in defeating it, in defeating its 
political ambitions also. That does not mean 
that there was no justification for that 
movement from the social point of view at that 
particular stage of our history. Till now, in the 
Gangetic Valley, you have no such social 
reforms or social up-liftment. It is just arising 
and as it arises, one of the ways by which it 
can be helped to develop in a healthy and 
wholesome manner is to provide for all these 
people adequate and satisfactory 
representation in the services. My hon. friend 
says that now there are so many provisions in 
the Constitution and he was careful enough to 
mention the provisions that were made in the 
Constitution for the backward classes and also 
the enabling Article 16, enabling the Central 
and the state Governments also to provide 
reservations in appointments and so on. But, 
unfortunately, so little has been done till now. 
The main reason that has been advanced is that 
these people are not trained and adequately 
developed or socially developed. We were 
aware of it. That was the reason 

why some of us went on pressing it in, the 
Parliament, in the Lok Sabha as well as in this 
House that Government should take care to 
provide special training to people springing 
from these castes and classes and seeking 
admission to Class I jobs. You give them 
special training so that they would be enabled 
and it would be possihle for them to compete 
with the other people in the competitive exa-. 
minations. Even then, it could not be possible 
for these people to achieve their quota. So, we 
suggested that the age limit should also be 
raised. We suggested raising of the maximum 
age limit for these people to be eligible to 
appear in the competitive examinations. It was 
also raised. Even, then, they were not able to 
come up to the usual standard. Then what we 
suggested was, that maybe, there are certain 
standards for various other classes of people, 
and therefore, to some extent, the rules for 
these minimum standards required should be 
relaxed in case of these backward classes and 
scheduled castes, so that more and more of 
them could be recruited. 

I would like to suggest one thing more. 
Now, I would like as many of these people as 
possible to be recruited through competitive 
examinations-as amongst themselves, so that 
the best out of them could be chosen for 
appointment against Class I jobs strainghtway. 
First, they could be recruited to class II and 
then stepped up by promotion, so that within 
about 5 years or 6 years, they would be able to 
reach the first grade. I n this manner, more 
and more people could be trained and 
prepared for recruitment to Class I jobs. 

Similarly, you take the position of Class III 
and Class IV jobs. What is happening in the 
Police Department? What is happening in the 
Darban or the peon side and in various other 
cadres in Class IV. These people, even there, 
are not given sufficient re. presentation. Just 
as you are making some kind of a special 
provision for the children, the boys and the 
girls of the railwaymen for recruitment in- 
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to the Railway service, similarly, those people 
who are already serving in Class IV and who 
belong to these backard classes, should be 
given a preference over others with regard to 
recruitment of their children into these 
services, so that they could be recruited in the 
first instance into Class IV or Class III and 
then stepped up to Class II or Class I. 

In this way, within a period of ten or fifteen 
years, by equal gradational promotions and 
recruitment opportunities, we would be able 
to take a very large number of Class I officers 
from amongst these people. It is a well-known 
fact that, today, more than five million people 
are in the employ of the Central Government. 
Nearly the same number is in the employ of 
the State Governments. Their number is also 
growing every year. We should be able to 
give special facilities to these people to enable 
them to get into various positions so that they 
would achieve a notable status and a position 
of power and importance  in   our   society. 

Then, Sir, there is the question of 
classlessness. Classlessness connot be 
achieved through these methods alone. But an 
approach can be made towards classlessness, 
Once this bcakwardness this feeling of 
backwardness goes, the hitherto backward 
people would begin to feel themselves as 
important as the superior people. Then, the 
distinction between superior and inferior 
people, the distinction between these two 
classes of people, the social distinction 
between these two classes of people would 
come to be minimised as rapidly as possible. 
This should come to be minimised as rapidly 
as possible so that a time would come when it 
would be possible for most of our people to 
feel that they are more or less equal to each 
other in regard to opportunities and that they 
are more or less equal to each other in relation 
to their castes. Then, at that stage, it will not 
matter whether they want to perpetuate this 
terrible anti-diluvian social instrument of caste 
or they want to dismiss it. I hope a time would 
come when they would be able to dismiss it. 

There is another thing that can be done 
which may possibly yield very quick results. 
An experiment is now being made in several 
States and it was sought to be made here, in 
Delhi, also by the previous administration. 
This was in regard to giving promotions to 
these who have the courage to marry persons 
from other castes, inter-caste marriages. 
Special facilities are given to a person who 
wants to marry another person frcsn a lower 
caste, to a person who wants to marry another 
person from a caste lower to his and so on. 
Special facilities are given to these ceople as 
well as to their children in regard to recruit-
ment, promofion and so on. If this is done it is 
quite possible, Sir, that we would be able to 
overcome, to some extent, the rigours of this 
caste system as well as the feeling of 
backwardness. I would like efforts to-be made 
in that direction. 

Lastly, I would like my hon. friends, not 
only here, but througout the country as well, 
who belong to the upper castes, to be quite 
sincere about their professions of 
castelessness. Just as the landless people 
should be content with a minimum amount of 
land imposed by the ceiling law and should 
njt acquire more and more land to become big 
landlords, these people also should be content 
wjth non-Governmental jobs and occupations 
and leave these Governmental jobs, for some 
years, to these backward class people like the 
harijans the tribal people, the backward 
people among the minorities and so on. 

Now, so far, I have talked in general about 
backwardness among these people. But what 
about women? In regard to women, the 
women of North India are much more forward 
than the women of South India. There is this 
distinction now. We have got to get over that. 
The women of North India are able to get 
employment here in the Government of India 
from Class IV right up to Class I much more 
easily because they are nearer to the source of 
employment. This is one of the biggest source 
of employment, a profitable source of 
employment and 
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a promotional source of employment. '. Now, 
some efforts have got to be made in order to 
reduce this inequality between the North and 
the South in regard to recruitment      and"    so 
on. 

In addition to that, women recruitment by 
itself has got to be taken up separately. They 
have to be given special representation, special 
promotional opportunities so that they could 
find themselves in the rightful place in the field 
of employment that is being made available by 
Government here .as well as at the State level. 

Sir, I am generally in favour of this 
Resolution, but I do not know how for the 
Constitutional aspect of it can be worked out 
and to what extent    the 60 per cent reservation 
would* Be practicable.   I  would,  however,  
like  the Government to  accpet  the spirit be-
hind   this Resolution.   The Resolution wishes  
to  provide,     generate,   create and develop the 
standard of these people.    Let them try to be 
sincere,  as sincere as the framer of the Resolu-
tion is, and not as indifferent as the 
administration and the Ministers have been   till   
now,   all   these   30   years. Irrespective      of      
the     parties      to which    they    belong,    the    
Ministers were   guilty   of   of   taking   action   
in this direction. AH the political parties are 
guilty in this direction and in this matter. 
Therefore, it is no good blaming this party or 
that party. Let    us hope that whatever 
Government   may be in power—today this 
Janata Party is  in power,  tomorrow  the  
Congress Party  may   come   into     power—
will work in the direction of the spirit of this 
Resolution. I hope Parliament as well  as  all  
parties  and  the Government would all put. 
their hearts    into the  spirit  of  this  
Resolution,   accept it wholeheartedly and try to 
give implementation     to the     spirit     of it. 

SHRI P. K. KUNJACHEN: Sir. to establish 
a casteless and classless society I do not think 
this Resolution will do any good. Until and 
unless a socialist society is established we 
cannot establish a casteless and classless 
society, but we must view the present 

situation   from a practical   point    of view.   
From    the  practical    point  of view I support 
the Resolution wholeheartedly, hundred per cent, 
because the Resolution has  been moved here 
with a practical view in mind.   I do not  know  
whether  he has  consulted his party,    but that is 
not    of much importance here.   Then, Sir, when 
my friend, Shri Narasingha Prasad Nanda quoted 
some    Constitutional    clauses, article  16(4),  
etc.,  and    stated    that there is reservation but 
there are not ample candidates coming up for get-
ting appointments.   First    of    all,    I wish to 
state that things  should not be clubbed    together 
or    confused in this manner.   There are two 
sections of persons.   One section is the Sche-
duled Castes and the Scheduled Tribes and  the 
other    section is    backward classes.    For  the    
Scheduled    Castes and the Scheduled Tribes    
there are constitutional    guarantees.   They can 
be  given reservation on the basis of caste itself, 
but for backward classes they cannot  be given  
reservation on the basis of caste alone.   I have 
some experience in  this  field.   I hope  the Vice-
Chairman will    allow me    some time    to    
explain    the    position.   In Kerala in a case 
Hariharan    vs.    the State of Kerala'   judgement 
has been delivered, in which it has been speci-
fically stated that reservation  cannot be given on 
the basis of caste alone for the backward classes.   
So, a Backward  Classes    Commission has    
been appointed in Kerala and I have been a  
member of the Commission and I worked for 
three    years.   After conducting   an  enquiry,  
the  Commission has    submitted its     report    
and it is being discussed  in Kerala nowadays. So 
many interesting things came to our notice when  
we    started  our    work. There have been so 
many arguments. One argument is that the 
reservation must be  based  on   economic  
criteria alone.   That has     actually torpedoed the    
intention    of    the    Constitution. Even  now the 
Nair community—one of the Savarna 
communities in Kerala —is  advocating 
reservation based on economic  considerations.   
And in the other backward classes,  some people 



 

are arguing  that it should be based on caste 
alone.   We took figures.   We have    taken    
lour    criteria.   One    is educational  
backwardness.   For    that we collected figures 
of all communities joining the first standard, 
fourth standard,  tenth standard,    B.A.    and 
post-graduation, etc.   From the figures so  
collected,  we    have been able to find out the 
percentage of fall of each community.    Then 
we    conducted an economic    survey of    all 
castes    and communities    with the    help of    
the Department  of     Statistics.   We came to  
understand that who were economically 
backward also.   Similary, we took the figures 
about representation in  the  services.   These  
are  all facts which cannot be disputed.    Only 
the criterion  regarding caste can be disputed, 
other things cannot be disputed at all.   So we 
took four criteria and recommended  
reservations,  all    combined    together.   A   
very interesting thing    occurred    to    me.   
When    the General Secretary of the Nair 
Service Society came  before the Commission 
to answer questions, I put him a question.   
Toddy-tapping is a trade where the income of 
the   workers is somewhat fair now.   I asked 
him why the Nairs  were not going for toddy-
tapping.   He    evaded    the    question.   I 
asked him   why the   Nairs and   the 
Namboodris were not  going for that trade. The 
reason is a taboo is attached to the trade.    I put 
another question to    him.   Take the    question 
of barbers.   Now    this    trade is    being 
centred in the cities and good shops are   being 
opened there.   So I asked him why the Nairs 
were not going for that    trade.   Why    the    
Namboodris were not going for that trade.   
There also   he   evaded   the   question.   The 
reason is that a taboo is attached to that trade 
also.   Taboo is attached to certain   occupation    
itself.   Similarly, among the fishermen, we 
came across very strange    things.   Many   of   
the people feel that the Muslims are going for 
fishing.   Not  all  the  Muslims  go for it.   
There is a special community among the 
Muslims known as 'Puslan' who alone will go 
for fishing and not the other Muslims.   So    
many   other 

tnings nave come xo our nuuce. x uu not want 
to elaborate all these things here, but these are 
facts. 

In the judgment, it has been clearly stated 
that the reservation cannot be more than 50 
per cent. It should be less than 50 per cent. 
There are so many Supreme Court judgements 
to prove the fact that reservation should not 
exceed 50 per cent on any account; it should 
be less than 50 per cent. So if 60 per cent, 
reservation is to be given to them the 
Constitution should be amended. When Sup-
reme Court and High Court judgments are 
there we cannot have 60 per cent, reservation 
for the backward classes and the Scheduled 
Castes. 

SHRI N. G. RANG A: Let us have at least 
49 per cent. 

SHRI P. K. KUNJACHEN: I am coming to 
that point. You can ask any questions I am 
prepared to answer provided the Vice-
Chairman allows me time. 

THE VICE-CHAIRMAN (SHRI SHY AM 
LAL YADAV): You go on, please. 

SHRI p. K. KUNJACHEN: In Kerala 70 per 
cent, of the population belongs to the 
Scheduled Castes and backward classes. Now 
the reservation fixed there is 50 per cent. 
Therefore, it is not commensurate with the 
percentage of their population. The Scheduled 
Caste population comes to 10 per cent, and 
they have got 10 per cent, reservation in the 
State services for Scheduled Castes and Tribes. 
In the All-India services also reservation has 
been fixed taking into account their percentage 
of population. For the backward classes I do 
not exactly know the percentage of Backward 
classes on all India basis. It may be between 
70-80 per cent. In the All-India sphere they 
have not got any reservation. So if we want to 
give reservation to these people, if we want to 
give protection to these people reservation 
must  be there.   I do* 
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not say that they should be given reservation 
according to the percentage of their 
population though justice demands that they 
should be given reservation on the basis of 
their population. That would be justice. In the 
Resolution itself he has only stated 60 per 
cent. This is just and reasonable. That is why I 
support this. 

My friend, Mr. Nanda, has put forward 
some figures regarding employment of 
Scheduled Castes and Scheduled Tribes etc. in 
class I posts, in class II posts, in class III posts 
etc. Now as Member of the Parliamentary 
Committee for the Scheduled Castes and the 
Scheduled Tribes, strange things are coming to 
my notice. Even 'though reservation has been 
fixed in many Departments, reservation has not 
been given though there are candidates. In all 
departments it is being avoided. For applicants 
qualifications are fixed and with that will be an 
additional clause—five years' experience, ten 
years' experience. How can a Scheduled Caste 
or Scheduled Tribe candidate acquire this 
experience? And on the basis of this 
experience clause, his application is rejected. 

Our friend, Prof. Ranga, has stated that 
some training institute has been started. That 
is good. I do not oppose it. But that will not 
suffice. The prescribed qualifications must be 
relaxed. Raw candidates should be absorbed, 
just as S.S.L.C, pre Degree pass people, B.A. 
or M.A., Engineering graduates or medical 
degree holders should be taken. Otherwise, if 
you add this experience to these academic 
qualifications, five years or ten years, it is a 
handicap. By this you are actually torpedoeing 
the actual results. This is one way. 

There  are so many other ways.    I have  not  
got  time  to  explain  otherwise I would have 

given other instances.   However, I want to 
bring some ••other points to your kind notice.    

So, 

if we want to give reservation then raw 
candidates must be absorbed. In some posts 
there may be shortage of Scheduled Caste 
candidates, not backward classes. There are 
sufficient number of candidates from among 
the backward classes. But due to lack of 
reservation they cannot get appointments. So 
they should have this reservation. Even if total 
60 per cent, is reserved, 22£ per cent, will 
automatically go to the Scheduled Castes and 
tribes and the rest will only go to the 
backward classes. That is the position. So, 
unless and until the Constitution is amended, 
you cannot have reservations for the backward 
classes. If reservation is made for the 
backward classes, then the question of non-
availability of candidates will not arise. 

Sir, nowadays this issue is taken up, 
especially by Shrimati Indira Gandhi and the 
Congress as a political issue. 

SHRI N. G. RANGA: Even otherwise she 
has done good work. Don't bring in politics. 

SHRI P. K. KUNJACHEN: Everywhere she 
is repeating about the interests of the 
backward classes, Scheduled Castes and 
Scheduled Tribes. 

SHRI N. G. RANGA: She is the best 
champion. 

SHRI P. K. KUNJACHEN: Yes, she is the 
best champion now; I know. But she has been 
ruling this country for a long time—11 years. 

SHRI N. G. RANGA: What is the good of 
denying the truth? Don't bring in politics. 

SHRI P. K. KUNJACHEN: Even if I don't 
bring it in here, it is there in the country now. 

SHRI N. G. RANGA: Don't bring in 
politics. 

SHRI P. K. KUNJACHEN: Why do you 
get . . . 

(Interruptions) 
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SHRI N. G. RANGA: Because she is a 
woman. What is the meaning? We must be 
fair. 

SHRI P. K. KUNJACHEN: Yes, "we must 
be fair to ourselves because when bare facts 
are stated, there will be some difficulty to 
some persons. The Congress has been ruling 
this country for the last thirty years. 

SHRI N. G. RANGA: For six years she has 
been the best champion of all these things, my 
dear friend. Don't forget it. 

SHRI P. K. KUNJACHEN: Before that 
what happened? 

SHRI N. G. RANGA: Don't bring in 
politics. Don't spoil the atmosphere. 

SHRI P. K. KUNJACHEN: I don't  want to 
spoil the atmosphere, but the facts must be 
stated. If you take into account the thirty years 
of Congress rule, where was sympathy for the 
Scheduled Castes, Scheduled Tribes and 
backward classes? Nobody prevented  their  
uplifting them. 

SHRI N. G. RANGA: She has done it, I 
have told you. 

SHRI P. K. KUNJACHEN: No, she has not 
done it... (Interruptions) Now she is uttering 
that she stands for the Scheduled Castes and 
Scheduled Tribes. In spite of thirty years of 
Congress rule, your friend, Mr. Nanda, had 
stated here what was the percentage of 
representations for the Scheduled Castes in 
Class I posts, in Class II posts, in Class III 
posts and in Class IV posts. Can you deny the 
facts and figures? You can't. Indira Gandhi 
can't. Indira Congress can't. These  are facts. 

SHRI N. G. RANGA: Indira Gandhi is 
different from Indira Congress. It is she who 
brought... (Interruptions) Don't go on 
unnecessarily. 

THE VICE-CHAIRMAN (SHRI rSHYAM 
LAL YADAV):  Please don't 

divert his attention. Let him speak on the 
subject. 

SHRI P. K. KUNJACHEN: The Janata 
Government also should take it up. Now there 
is a Report which has come to the Members of 
Parliament, Report of the Commissioner for 
Scheduled Castes and Scheduled Tribes for 
1974-75. Now it is the year 1978. Even in 
submitting the yearly report they have 
miserably failed. That is where the Janata 
Government comes in. They have also not 
looked into the Report. In the Report it has 
been stated: — 

"Announcement of the 20-point 
programme of our worthy Prime Minister, 
Shrimati Indira Gandhi, which mainly aims 
at the social and economic uplift of the 
weaker sections and the downtrodden 
communities in the society had aroused 
hopes in their minds and they have started 
feeling that a new era has dawned upon 
them. It is perhaps the first time after 
independence that such a country-wide 
programme has been launched at the 
national level." 

Eve'a though she has been praised here, the 
fact has been accepted, that it is for the first 
tinje, only after declaring the emergency, in 
order to gain the support of the people. It has 
been written like this. Otherwise, what is it? 

SHRI N. G. RANGA: Even the other 
people have not done it. 

SHRI P. K. KUNJACHEN: If they are not 
doing it, definitely we will have to criticise 
them also. That is another thi'ng. They came 
into power only one year back. It is not a long 
time. Those who ruled the country for the last 
30 years have not done anything for them, but 
now they are shedding crocodile tears for 
them, for the Scheduled Castes and the 
Scheduled Tribes and the Backward Classes. 
Nobody prevented them from doitag it. By 
giving representation in the Services alone, as    
my 
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colleague Shri Ranga said, the grievances 
of this section cannot be redressed. For 
redressing their grievances, land 
legislation is one of the very important 
things. For that purpose also, our opinion 
is that land should be taken from the 
landlords -without compensation. Here 
comes the question of land to be 
purchased and given. That means, 
purchasing and giving land will be oil a 
very, very small scale, even if the 
Government decides about it, because the 
Government would not have ample 
finances for that. So, the excess land 
should be taken without giving com-
pensation and it should be distributed. In 
that respect also, what has happened for 
the last 30 years? When we go through 
the figures, we see that, whereas they had 
been making slogans after slogans, the 
excess land taken and distributed comes 
to only a very few lakh acres, four or five 
lakh acres, throughout India. 

Similarly, in other fields also, the 
Scheduled Castes and the Scheduled 
Tribes and the Backward Classes must be 
allowed to come up. For that purpose, 
they must be given help at least with 
regard to the small-scale industries. 
Technical training must be given to them. 
There should be an allround plan. Then 
alone can they reach a higher level. 
Otherwise, giving them appointments or 
giving them land or socne concessions 
alone, will not help them come up. An all-
round plan should be formulated for 
them. 

Then, Sir, in the Central Government 
there are reservations in the matter 0f 
promotions also. But, so far as I know, in 
n0 State Government reservation is given 
to the Scheduled Castes and the 
Scheduled Tribes in the matter of 
promotions. Also, under the Government, 
there are so many corporations and 
companies. There also, no reservation is 
being given. New corporations are 
formed, but when after seven or eight 
years things are reviewed, no reservation 
Is made for these people. Then 

the Central Government has prepared a 
brochure and it has been circulated. The 
brochure is there in the office, but the 
reservation will not be given. So the 
Government must have the earnestness to 
see that whatever provision for 
reservation is there at present is 
implemented. And, further, the 
Constitution should be amended and 60 
per cent reservation should be made for 
Scheduled Castes, Scheduled Tribes and 
other backward  classes. 

Another thing is the inter-caste 
marriages. That will help matters to a 
great extent. But in the inter-caste 
marriages, when an upper caste fellow 
marries a Scheduled Caste or a Scheduled 
Tribe boy or girl or a boy or girl from a 
Backward Class, the children both should 
be treated on par with the Scheduled 
Castes and the Scheduled Tribes. They 
must also be given educational 
concessions. They must be given 
reservations in Services. If these things 
are done,, then alone will the temptation 
for such marriages come. This will help, 
to a certain extent, to raise the standard of 
these people and to create a casteless 
society. So, an all-round plan should be 
launched. And, for this purpose, this 
Resolution will help much and, as such, I 
support the  Resolution  whole-heartedly. 
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Iiidiraji, I had warned you once. But you did toot 
hear. Now this is the second occasion I am warning 
you. The undue preference given to Shri San jay 
Gandhi by many Chief Ministers and Central 
Ministers has led to the exit 0f Mr. Jagjivan Ram, 
•Aid the exit of Mr. Jagjivan Ram has created 
impetus in the opposition. Now there is every 
danger of undesirable elements of the opposition 
coming to power, for which your »on Sanjay 
Gandhi and all others who have given him undue 
importance at the cost of Government money are 
liable to be sent to jail under MISA and DIR. They 
should be sent at once to jail till the elections are 
over or till such time as this impression that you are 
killing democracy and trying to usurp the Prime 
Ministership for your own family is hot removed 
from the mind of the public. Secondly, I said, let 
the case of Ayub Khan and Kairon be not repeated 
in your case because they had also to quit power on 
account of their sons. Remember the name of Guru 
Gobind Singh who sacrificed his two sons for the 
sake of the country. If you can sacrifice o*ie of 
your gons, you will be remembered for ever.    Now 
they all seem to repent. 
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—Socialism is coming on the board,
and Shudras as Shudras shall be the
future ruling class. Therefore, these
easte Hindus should try to raise them
up so that they may feel obliged to
them.

Therefore, these caste Hindus should try 
to lift them up so that they may feel
obliged to them; otherwise, when they 
are    awakened,    and     awaken 
they must    f    ^^5-     ^J}-      «. 

g^lft    spgr  :       then- °y the Pufl of their  
mouth they will blow you off. 
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They are the same wine but in different 
bottles. 
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f[ ] Devanagari translation. 

If you remove Mr. Bahuguna, you shall 
committing a Himalayan blunder. 
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I was the non-Congress man there, 
Nehruji knew nje very intimately, that I 
am the oldest worker for the cause of 
backward classes. 
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Proably you do not know me. I am not going 
to be purchased. I will not yield even before 
God what to say of man, unless I am 
convinced that what I am doi'-ig is wrong. 
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kisan becoming the Prime Minister. The 
question in this Resolution is that there should 
be 60 per cent reservation in the highest 
echelons of the Government, that is, in 
Government services> 60 per cent reservations 
should be made for backward classes. I was 
only arguing that it is impossible in the present 
situation to make reservations for 60 per cent; 
it is not a practicable proposition and I said that 
this is a pandora's box; don't open it; there is 
confusion already; don't add to this confusion. 
That is what I said, I am sorry, Mr. Chaurasia 
is misquoting me as saying that I never shared 
the sentiments expressed by Gahdhiji. 

S

HRI NARASINGHA PRASAD NANDA: Mr. 
Chaurasia is a very respectable person and 
since he has made a reference to what I said, it 
needs clarification. I am never opposed to the 
idea of a kisan. becoming the Rashtrapati 
or the Head of the state nor am I opposed 
to    the 

Mr. Chaurasia, you have bean taken 
into the Commission. If you had not been 
taken into the Commission this 
commission would have been a Round-
Table Conference without Gandhiji. 
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"I am bold to say that not a single 
man in this country includ ing 
yourself and myself, is abovi caste 
considerations. We may var; in 
degree, but we are caste-riddei to 
some extent." 

 I 

He said: "Yes, Mr. Chaurasi I agree 
with you. If a Brahmi comes, he tries 
to push in all Bra) mios, if a 
Kayastha comes, ho t«"t 
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"Gentlemen, I bid you good bye for 
ever. Look, here, there is no time to 
discuss. There are only two alter-
natives— 



 

"In this connection it would not be 
out of place to mention that I would 
like to quote a few cases of Shudra 
Kings in the past history which would 
show how ably they administered their 
kingdoms in comparison to their 
contemporaries belonging to higher 
castes. The name of Shivaji who was a 
Shudra is famous today for his bravery 
and administrative qualities. The other 
instance is of Nand Bans (A Raja 
belonging to Nai) who ruled during the 
period of Alexander the Great and 
before the Raj of Chandragupta 
Maurya. Their reign lasted for 100 
years and they after defeating all the 
kshtriya kings, established their 
kingdom at Magadh and Alexander the 
Great had to go back out of fear." 

 
"....The tenth Guru of Sikhs Shri 

Govind Si'ngh, tested his disciples by 
asking for the heads of five persons 
and four of those who offered their 
heads belong to the backward   
classes." 

 
"In the present fight for Inde-

pendence also if an impartial enquiry 
is held it will be found that these 
classes were not lacking in the spirit of 
sacrifice for the country. I might 
mention the case of Chauri Chaura and 
Ashti Chemur incidents   in  this  
connection. 

History also tells that betrayals have 
mostly been by people from one  o/ the    
three    castes of    the 

Dwijas or high caste only and mainly 
from the uppermost viz., Brahmans, 
one of whom shot the Father of the 
Nation in spite of the fact that he had 
obtained independence f°r us and for the 
whole country." 

 
"The cases of Jaichand and Raja Man 

Singh are also noteworthy in this 
connection." 

 
"Likewise among Muslims the 

names of the Sudic Sayyad) . . ." 

 
" -----betraying Tipu  Sultan   ____ " 

 
" ---- and Mir Jafar (Again a Say 
yad) betraying Sirajuddaula might 
be   mentioned." 
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"The Janata Party believes that the 
disparities that separate members of our 
society from the more educationally and 
economically advanced sections caVinot be 
radically 

reduced without a policy of special 
treatment in their favour. It will 
accordingly provide preferential 
opportunities for education and self-
employment of these sections. In this 
connection it will reserve between 25 
and 33 per cent of appointments to 
Government Services for the backward 
classes, as recommended by Kaka 
Kalelkar Commission." 
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163 Re. preferential [ RAJYA SABHA ]       to Weaker Sections      164 
treatment 

 



165 Half-an-hour [ 10 MAR. 1978] Discussion l66 
 

IIALF-AN-HOUR DISCUSSION ON 
POINTS ARISING OUT OF THE 

ANSWER TO STARRED QUESTION 153 
GIVEN ON 28TH FEBRUARY, 1978, 

REGARDING PUBLIC DISTRIBUTION 


